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Title: Need to make provision for taking oath in the name of the Constitution by the witnesses/the accused and the petitioners in the courts of the
country.
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HON. DEPUTY-SPEAKER: Shri P.P. Chaudhary and Shri Bhairon Prasad Mishra are permitted to associate with the issue raised by Prof. Ravindra Vishwanath
Gaikwad.



